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Yorforaw ST s 9 w= e

7% faeelt, 18 WS, 2026

FAT. 2549(H).— Frald ALEHE 7 YSRGSl TEaars (H § ST F ATHR F
o) ATATH, 1962 (1962 T 50) (S THH THH THTT I ATATHIH gl 9T ) T &7 3 FT ITETT
(1) % STel= ST T TS 9T AR 6 GSITTH 3T ATHAaH 10 AT T SATSEEAT HEAT F.3. 2429
(31) AT 05 S 2023, ST T % SFETLTIT TSI arrE 05 7 2023, § wahriora &t 12 ofF, g 39
srterEeT | gaw ot 7 Afafde gw & 990 gard ofeea & wdtoa. Semaer § REa108
(8" ATEH), AT UUE A9 A9 Fwuteerd forfies, gy o 57 # qreuarey fawe F yae & forg
STANT o SATERTT T S o ST ST %l STTOTT 07 =fT;

SIY ITH STETITIOT TSI ATEHAAT 0l AT ST I A 28 JATS 2023 T 3T FIT af
TE o,

T TEAH TTIEFTLT 7 I ATATHIT T &7 6 T ITETT (1) F el et TR T Rq1E T & 8;5
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Y FAT AR 7 I [OIE 9¥ A=W F3 F TEq, o7 Ig q9rh g o 0w o 3<%
TeaaTed e F forT srufara § S9H ST ¥ AfeewT T asid e & At G g

A AT e T HLHIT I<h ATATFIH 1 &TT 6 =T ITLTT (1) FTT T LTRAT T THNT F2d g0 T2
IO T g FoF =0 srferma & gorr s § ffafde afe & areaemes fesm % oo so= F sttt
T ST [T ST,

ST FeR T ALY I<h ATATHAT 6T 9T 6 i ITATT (4) FT T&T ARAT AT TIRT Fd g4, T
fAer 3T 8 36 3<% 0 § START 7 STTEwTe =6 JT90TT 3 TH1erd i a8 Feaid aeane | Wi g &
FATT, Tt T THT & T grhe Ao UV 992 49 FHiqee fofaes # Afga grm

Tarforaw siw @fasr areaerre s stfarfaam, 1962 Fit e 10 3 steamefie et ofF erfara < 6 foro sitger
TUE q9A T FOee forffee quiaar Iavart SR &Y areaere & grateerd et € A 9% Feaia
ALHTT & faeg FTS aT8 14T T FHTAT FTAaTer qei 2t TRl

AT
T &1 T T ATH vﬁ{ il Tt
SATH GE&AT FHAT | TAT v
1 2 3 4 5| 6
TSI 1 719 G, 6. 0. RmareT § o #108 (8" &% wreA)
AT TR IREIMIEIEREY LU HE SR
1200 0 1 | 77
1 Rl 1201 0 7 | 16
2 RKIEIE 198 0 | 20| 28
197 0 6 | 3
194 0 12 | 66
193 0 3 | 62
195 0 8 | 27
186 0 |21 9
173 0 12 | 15
170 0 53
171 0 5 | 64
163 0 13 | 4
160 0 8 | 97
161 0 1 | 47
156 0 |21 | 4
154 0 3 | 48
153 0 12 | 18
148 0 5| 6
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HILT =T TSI AT

141 0 |27 2
2226 0 0 | 86

3 SER 637 0 0 | 16
638 o | 18] 57
640 o |10] 45
695 0 6 | 60
694 o |16 ]| 36
693 0 4 | 45
696 0 4 | 98
697 0 0] 9
704 0 6 | 95
705 0 2 | 76
703 0 9 | 43
702 0 0 | 47
711 o |[10] 72
1143 0 6 | 77
1142 0 8 | 63
1147 0 2 | 76
1146 o |15 29
1145 0 0| 7
1150 0 8 | 45
1193 0 | 10| 1
1197 0 1 | 39
1198 0 | 22| 43
1201 0 1| 19
1219 0 6 | 64
1215 o |18 93
1216 o |10 74
1744 0 2 | 98
1263 0 3 | 33
1272 0 9 | 84
1273 o |10 23
1269 0 0| 4
1297 o |17 ] 33
1298 0 7 | 32
1299 0 0 | 33
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SEEL 1266 0 0 | 65
1266 0 0 | 49
1335 0 8 | 12
1334 0 6 | 9
1337 0o |12 1
1330 0o | 18 | 63
1329 0 5 | 67
1343 0 0| 78
1342 o | 14| 57
1348 0o | 10 | 68

GIRIKES 68 0 8 | 74
72 0 1] 2
42 0 3 | 51
56 0 9 | 55
55 0 | 13| 53
61 0 8 | o1
71 0 7 | 70
67 0o |10 | 80
62 o |19 ] 71
45 0 1 | 43
59 0 5 | 76
60 0 7 | 78
47 0 3 | 35
680 0 1 | 38
679 0 1] 5

FATT 809 0 | 14 | 13
810 0 1 | 68
811 0 |15 9
891 0 6 | 60
1166 0 2 | 60
1111 0 7 | 98
690 0 4 | 5
1106 0 5 | 65
847 0 7 | 40
895 0 1| 27




[$TRT [I—=vE 3(ii)] T T TSI © T 5

AT 1190 0 6 | 40
845 0 6 | 16
1179 0 8 | 55
1113 0 1| 9
1108 0 5 | 33
849 0 5 | 11
905 0 0 | 81
855 0 | 14 | 10
854 0 7 | 29
897 0 8 | 2
890 0 2 | 75
888 0 6
1182 0 0| 8
1189 0 3 | 84
898 0 2 | 38
906 0 8 | 45
878 0 0 | 45
1109 0 1 | 13
1180 0 0 | 89
893 0 0 | 41
692 0 | 15| 74
683 0 0
850 0 8 | 6
879 0 | 10| 95
1112 0 9 | 20
917 0 6 | 19
843 0 9 | 2
844 0 4 | 91
894 0 7 | 84
697 0 1| 11

[FT. &, ZTFNTA-12027(11)/9/2023-50F N 0a-F 0=t (3-46632)]
THXTH FOUIT, ET qi=a
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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION

New Delhi, the 18th May, 2026

S.0. 2549(E).— Whereas by a notification of the Government of India in the Ministry of Petroleum and
Natural Gas S.O.No. 2429 (E) Dated 05 June 2023, issued under sub-section (1) of section 3 of the Petroleum and
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said
Act), published in the Extra Ordinary Gazette of India dated the 05 June 2023, the Central Government declared its
intention to acquire the right of user in the land specified in the Schedule appended to that notification for the purpose
of laying pipeline in the State of Gujarat for transportation of Crude Oil/Gas/Water from QPS KOLWADA TO LIM-
108 (8" Trunk Line) should be laid by Qil and Natural Gas Corporation Ltd.

And whereas copies of the said Extra Ordinary Gazette notification were made available to the public up to
28" July 2023.

And whereas the Competent Authority has under sub-section (1) of section 6 of the said Act submitted report
to the Central Government;

And whereas the Central Government, after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of user therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the
Central Government, vest on the date of publication of the declaration, in Oil and Natural Gas Corporation Ltd free from
all encumbrances.

Oil and Natural Gas Corporation Ltd, shall be exclusively liable for any compensation in terms of Section 10
of the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter
relating to the pipeline.

SCHEDULE
sl. _ Acquired Area
Name of Village Survey/Block No.

No. Hect Are Sq.Mt.
1 2 3 4 5 6
QPS KOLWADA TO LIM#108 (8" Trunk Line)

GA-IL?)hLIJSAAG:‘AR DISTRICT : GANDHINAGAR STATE: GUJARAT

1 PETHAPUR 1200 0 7
1201 0 7 16

2 KOLWADA 198 0 20 28
197 0 6 3

194 0 12 66

193 0 62

195 0 27

186 0 21 90

173 0 12 15

170 0 53

171 0 64

163 0 13 4

160 0 8 97

161 0 47
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GIESEEIRIE EE RS R IE)

KOLWADA 156 0 21 4
154 0 3 48
153 0 12 18
148 0 5
141 0 27
2226 0 0 86

3 RANDHEJA 637 0 0 16
638 0 18 57
640 0 10 45
695 0 6 60
694 0 16 36
693 0 4 45
696 0 4 98
697 0 0 9
704 0 6 95
705 0 2 76
703 0 9 43
702 0 0 47
711 0 10 72
1143 0 6 77
1142 0 8 63
1147 0 2 76
1146 0 15 29
1145 0 7
1150 0 45
1193 0 10 1
1197 0 1 39
1198 0 22 43
1201 0 1 19
1219 0 6 64
1215 0 18 93
1216 0 10 74
1744 0 2 98
1263 0 3 33
1272 0 9 84
1273 0 10 23
1269 0 0 4
1297 0 17 33
1298 0 7 32
1299 0 0 33
1266 0 0 65
1266 0 0 49
1335 0 8 12
1334 0 6
1337 0 12
1330 0 18 63
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RANDHEJA 1329 0 67
1343 0 78
1342 0 14 57
1348 0 10 68

SONIPUR 68 0 8 74
72 0 2
42 0 51
56 0 55
55 0 13 53
61 0 91
71 0 70
67 0 10 80
62 0 19 71
45 0 1 43
59 0 5 76
60 0 7 78
47 0 3 35
680 0 1 38
679 0 1 5

RUPAL 809 0 14 13
810 0 1 68
811 0 15 9
891 0 6 60
1166 0 2 60
1111 0 7 98
690 0 4 5
1106 0 5 65
847 0 7 40
895 0 1 27
1190 0 6 40
845 0 6 16
1179 0 8 55
1113 0 1 9
1108 0 5 33
849 0 5 11
905 0 0 81
855 0 14 10
854 0 7 29
897 0 8 2
890 0 2 75
888 0 6 5
1182 0 0
1189 0 3 84
898 0 2 38
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RUPAL 906 0 8 45
878 0 0 45
1109 0 1 13
1180 0 0 89
893 0 0 41
692 0 15 74
683 0 0 2
850 0 8
879 0 10 95
1112 0 9 20
917 0 6 19
843 0 9 2
844 0 4 91
894 0 7 84
697 0 1 11

[F. No. Expl-12027(11)/9/2023-EXPL-PNG (E-46632)]
REGHURAM KRISHNA, Under Secy.
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